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[Mr. Chairman]

Joint Committee on the Mental Health
Bill, 19.81. Shri Sukhdev Prasad.

MOTION FOR EXTENSION OF
TIME FOR  PRESENTATION
OF REPORT OF JOINT
COMMITTEE ON THE MENTAL

HEALTH BILL, 1981

SHRI SUKHDEV PRASAD (Uttar
Pradesh) : Sir, I beg to move the
following Motion :

"That the time appointed for
presentation of the Report of the Joint
Committee of the Houses on 'the
Mental Health Bill, 1981, be further
extended up to the first day of the last
week of the Hundred and Thirty-eight
Session of the Rajya Sabha."

SHRI LAL K. ADVANI (Madhya
Pradesh) : Sir, on a point of Order.

MR. CHAIRMAN : I know what
you are goingto say.

SHRILAL K. ADVANI : It
is not the convention to oppose a
motion of this nature, but I do take this
opportunity to point out that this
Committee has been in existence for a
very very long time and even before
this 1981 BUI was introduced, there
was a Joint Select Committee on a
similar Bill in the year 1978-79. And it
is high time that the committee
completed its work. That is all.

SHRI DIPEN GHOSH (West
Bengal) : It won't suffer from mental
health.

MR. CHAIRMAN : Will the mover
give the reasons for the delay?

SHRI SUKHDEV PRASAD :JSir,
please allow me.

MR. CHAIRMAN : Mr. Advani, do
you oppose it?

SHRILAL K. ADVANI: No, Sir.
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MR. CHAIRMAN :The question
is:

'That the time appointed foi
presentation of the Report of the Joint
Committee of the Houses on the Mental
Health Bill, 1981, ~be further extended
up to the first day of the last week of
the Hundred and thirty-eighth Session
of the Ra j\ a Sabha.

The motion was adopted.

CALLING ATTENTION TOA
MATTER OF URGENT PUBLIC
IMPORTANCE

Mounting Unemployment in the
country
MR. CHAIRMAN : Now, Calling
Attention. Shri Suresh Kalmadi.

SHRI SURESH KALMADI :
(Mabharashtra) : Sir, I call the attention
of the Minister of Labour to the
mounting unemployment in country
and the steps taken by the Government
in this regard.

Where is the Labour Minister ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT(SHRI = CHANDU-
LAL CHANDRAKAR) : Sir, as you
know,...

MR. CHAIRMAN : You read the
statement first.

SHRI SURESH KALMADI:

This is how the Government is
tackling the unemployment problem.

SHRI K. MOHANAN (Kerala):
How callous ? For the last two or three
days this is happening.

MR. CHAIRMAN : Ycu don't have
the statement ? [ can give youa copy.

SHRI CHANDULAL CHAND-
RAKAR : Sir, I thought that instead of
reading it, [ will say it extempore.

MR. CHAIRMAN : No, that is not
the procedure. The correct, procedure is
that you Have to read-the statement.
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SHRI CHANDULAL  CHAN-
DRAKAR : Sir, Government are fully
aware of the unemployment situation in
the country. Recognising the fact ¢ that
meaningful solution-to the problem of
poverty, unemployment and undt r-
employment can I>e found only within
the framework of rapidly expanding
economy, the 6th Five Year Plan
envisaged an annual rate of growth of the
economy of 5.2 %. The plan also
recognised that even this rate of growth
would require to be supplemented by
more direct means of reducing poverty,
specially in rural areas and therefore,
envisaged  programmes of  direct
productive benefits to the: poor involving
transfer of assests and the generation of
wage employment tl ran special progra-
mmes, like National Rural Employment
Programme, Integrated Rural
Development Programme, Scheme for
Training of Rural Youth for Self-
Employment, Rural Landless Employ-
meat Guarantee Programnr, etc. and
provision of Social Services through the
Minimum Needs Programme and other
programmes. Since it would not be
possible to provide salarised jobs to all
those who are seeking such jobs,
deliberate attempts have also Ijeen made
to promote activity in the informal or
self-employment sector.

The 7th Five Y'ear Plan has n tly
been approved by the National
Development Council. According to that
document, the number of employment
opportunities generated during the 6th
Five Year Plan period was of the order of
35.60 million standard person years. The
special employment programmes had a

substantial impact on employment
generation. For instance, the Integrated
Rural Development Programme

benefited about 16.58 million families
against a target of 15 Million families
during 1980-85. While National Rural
Employment Programme has en ated
1775 million mandays of employment
during 1980-85, the Rural Landless
Employment Guarantee Programme
created about 260 million mandays
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of employment during 1983-85. The
scheme for Training of Rural Youth for
Self-Employment has trained about 1
million rural youth of which about .50%
have settled down in self-employment.
The new scheme for providing self-
employment to the educated
unemployed has benefited 2.42 lakh
educated unemployed during 1983-84
and 2.29 lakh during 1984-85 . The
growth rate of 5.2% envisaged in the 6th
Five Year Han has also been achieved.

The Central element in the de-
velopment strategy of the 7th plan is also
die generation of productive
employment. The special employment
programmes such as NREP, RLEGP etc.
would continue and be expanded. It has
been envisaged that the growth of
economy would not only increase
production but also provide the capacity
for absorbing the backlog of
unemployment and under-employ-

itt and a substantial proportion oi
additions to the labour force. It has been
estimated that the backlog of
unemploym'nt at the outset of the jth
plan, i.e. in March, 1985 has b~n of th"
ord.r of 9.2 million (for tb age group 5).
The net addition of the labour force in
this age group during the 7th plan period
(1985-90) would be 39-38 million. It is
expected that additional employment of
the order of 40.36 million standard
person years would be generated during
the plan period i.e. in 1985-86. Since this
figure is more than the figure relating to
the addition to the labour force during
the same period i.e. 39.38 million, the
backlog of unemployment at the end of
the plan is likely to 1"e less than that at
the beginning of the plan.

SHRI SURESH KALMADI : Mr.
Chairman, Sir, the last sentence of the
statement is this : ".. . .the backlog of
unemployment at the end of the plan is
likely to be less tlian that at the
beginning of the plan." It is indeed a very
very tall order. I do not know how the
Government is going to go about it.
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[Shri Suresh Kalmadi]
[The Deputy Chairman in the Chair]

Madam, when the new Government came,
people felt that this is a Government of
young people and the first job they will
take in hand is the problem of
unemployment. It also being the
International Year of the Youth one
expected that some major thrust in the
field of unemploymet will be made. But,
indeed, it is very disappointing to note
when we read the Seventh Five Year Plan
that the provision for unemployment  has
been totally inadequate. But I for one
am not looking forward to going into the
twenty-first century because I am
aware of the fact that by that time the
unemployment problem in the country
would have reached such dimensions that
the figure of the unemploy-d people, as per
the indications of the economists, in the
year 2000  A.D. would cross the  12-
crore mark ! The Youth of India could
not take part in the freedom
struggle. But they are ready to give
their blood and  sweat and oil
for building a new India and the Govern-
ment must give them a chance. Now, how
many people are registered with the
Employment Exchanges ? In 1982,
19.7 million people had registered
themselves  with the  Employment
Exchanges. In 1983, the figure rose to
21.9 million and, in 1984 it was 23.5
million. Now, in August 1985, the figure
has risen to 25.4 million. I am seeing the
Minister nodding his head in disapproval.
But let me tell him that this is given in
reply to an unstarred question.
Unstarred Question No. 1027 of the 26th
November, wherein the Minister has said
that in August 1985 the figure is 25.4
million which means that in eight
months of this year, the number of those
people who registered themselves with the
Employment Exchanges has gone up by
two million. That is really astounding and
tins has never happened before two
million in eight months ; This is the
direct conscqunecc of the policies
followed by the present Government and
this is my charge. Also Madam, everybody
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is not registering himself in the Em-
ployment Exchange. The number of the
unemployed people = who  have not
registered  themselves with the
Employment Exchanges in the country
today is 5.5 crores and the figure relating
to the people who have registered
tilemselves  with the Employment
Exchanges is 2.54 crores. This is a
staggering figure and diis is the
magnitude of the problem in this country
today. In the Seventh Plan, you are
going to create employment to the extent
of 40 million standard person years
only. What about the backlog? I would
like to ask you as to what you have done
in the Seventh Plan to cater to diis
tremendous  backlog. You  make a
brave assertion saying that tiiere is going
to be less umemployment at the end of the
Seventh Five Year Plan. But I have my
own grave doubts. It is going to be a
galloping figure as it has been this year.
In 1986, it is likely to go up by another 12
million, I mean, the member of youths
registered  with die  Employment
Exchanges. What schemes have you got
for providing employment to your
youths? Your loan melas? These are all
gimmicks only ultimately and you have
no concrete programme for providing
employment. Madam, forty-two per cent
of our country's population is below the
age of 15 and it is a matter of great
concern to our young people as to what
would be the future for them. You have
seen what happened in Punjab and you
have seen what happened in Assam. What
is the reason behind those things? What
is the reason for tiiese agitations? The
basic reason is the problem of unemploy-
ment. And, Madam, it is a pity tiiat the
Government, headed by a young Prime
Minister, has not taken up this particular
matter as its number one priority. Leave
aside die question of giving jobs. You
take the new textile policy. What
has it done? People in the handloom
sector and the people in this powerloom
sector in dieir thousands have been
thrown out of their jobs; people in thier
thousands have lost jobs. The
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nation is going agog, just because there
was a statement from the Prime Minis
ter that we are going to move into the
twenty-first'century, and everybody
is talking about computers, about
microprocessors and about robots.
This way we are only aping the West
and by aping the west we are not
going to solve the unemployment
problem in the country. Our problems
are quite different. In the west, they
want labour-saving devices. But in
our country, we have got people and
we have got a huge population and
the number of unemployed people
is 5.5 crores. So, by blindly aping
the west, you are not going to solve
the problem of unemployment and
that is not going to work. There is
evidently a clash between the interests
of computers and modern technology
on the one hand and the growing
educated unemployment on the other,
what is required today, is a national
policy on the use of computers. After
all, there are places where the com
puters ;ire to be put to use. Defini
tely, cf mputers are required in the
Atomic Energy Deprtment;
may be in our science and Technology
Department; may be they are required
in the Indian Railways for ensuring
safety of the entire network. Yes, in
these places computers are required.

I would support your view point. , But
not to officers. What is the requirement of
giving computers to offices ? Who are the
first to use computers in India. It was the
LIG which first introduced computers.
But have you studied what happened ?
They may not have retrenched anybody
but for the period from 1974 to 1983, for
eight years, they did not take a single
person more in the LIC. This is the
situation. We have got people. You can
utilise them. How many are rotting in the
employment exchanges. You are giving
computers to imcompetent officers. This
is particularly objected to. There should
be a ban on computers in offices.

Under the garb of technology,
material has been imported. I am for

[5 DEC. 1985 ]

Matter of Urgent 182
Public Importance

technology. It should be  imported,
because we have to keep upto date with
modern industry. Definitely we must
have the latest technology. But under the
garb of technology, what are we  doing
We are bringing material. We are
becoming experts. But under the garb of
technology, a lot of things are
coming in. [ am not talking through
my hat. I will give you the figures for
the last four months. From  April to
July 1985, exports were worth Rs.
2290 crores. And how much imports
Rs. 6.050 crores. That means the
adverse trade gap in four months is Rs.
3100 crores. I charge that this is the
direct result of your liberalisation
policy. The desire to expose the
Indian industry to competition is
welcome. But if you try to throw the
doors wide, there is a danger. Some  of
the Indian industries, which have
been built up over the years are proud
that they have been involved in import
substitution. But what is happening to
these units which are . supposed to have
played a role in the country, which are
proud to have done import substitution ?
These very units today are closing down.
They are becoming sick.  So,
unemployment is happening in a big
manner. On the other hand, foreign
companies are dumping their goods in
the Indian market.  This is all in the
name of so-called technology. Scarcity of
rupee resources is  also leading to tight
credit, which has become necessary. To
import equipment under that name, all
sorts of equipments are imported. As
a result, this equipment is manufactured
in India but because of tied aid, with the
main thing a lot of side things also come
in. The result of it is that there is
underutilisation of indigenous capacity,
and it renders healthy units sick. That
also is a major problem facing the
country and leading to the
unemployment problem, and so the
policy followed by our country, of self-
reliance, is being steadily given a  go-
bye. The Government must take a
declaration that all its policies of science
and technology and industry must
b.employment-oriented.  All license



183 Sailing Attentiontoa [RAJYA SABHA ] Matter o/<Urgent 184

[Shri Suresh Kalmadi] and trade policies
must also he. employment-oriented. Capital
cm- [ ployment ratio must be there.
Supposing you give Rs. 10 crores to an
industry, you must ask—in a bank form
there is one line—how many people arg
going to be employed. But you say it is for
import of equipment from outside. What ig
the philosophy? They say : machinery dep-
reciates, manpower appreciates. So this is
the philosophy of Indian industry. This ig
being encouraged by the Government.

You talk of the public sector. Take
your fertilizer plants. Thousands of
crores are invested on one fertilizer
plant. But how many jobs? It is just 400
jobs. Is this the thinking? Can't you go in
for labour-intensive programmes, which
is the basic problem of our country? I
don't know why? It is common logic.
Also, the no industry districts policy has
led to widespread unemployment. In-
dustries have been forced to go to a place
where tiiere is no infrastructure. And this
policy has led to massive unemployment
in many parts of the country. Also,
industries have not gone to the rural
areas, about which Mahatma Gandhi has
always been talking. If industries are
taken to rural areas, this will check
people coming from rural areas to cities.
One big sector of employment is
agriculture which we are all going to
bypass. It is the backbone of Indian
economy. Madam, it has been pointed
out time and again by economists diat
Rs. 1 crore invested in industry provides
200 jobs, one crore invested in service
industry provides 600 jobs and one crore
invested in agriculture provides 2200
jobs.

Take tourism. India is a beautiful
country, but we have not encouraged
tourism. This is anodier place which has
tremendous employment potential.

There are bank schemes for the
educated unemployment. The Go-
vernment has given an order that
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for loans up to Rs. 25000/ there will be
no guarantor needed. But even today the
banks arc insisting on it. I know many
educated unemployed who come to me
saying that they cannot get a bank loan
because the Bank Manager wants a
guarantor. He cannot give a guarantor.
Then the Bank Manager asks him to get
a deposit of Rs. 10,000/-and he would
give a loan of Rs. 25000/-. Now how
these poor people arc going to get the
deposit The banks are not playing their
role properly. Even after nationalisation,
they have done nothing for the
unemployed.

There have been no facilities for the
small scale industries. I demand again
that till the product of the small scale
industry reaches the market, all interest
charges should be waived.

I also demand the abolition of policy
of postal order system. It is a sort of
unemployment tax. I call it a fraud on
the unemployed. Along with the
application he has to set a postal order of
Rs. 25/-or Rs. 50/- or Rs. loo/-. You
know how many people are getting jobs.
Why is it that he has to pay this
unemployment tax? If you say that it is
not in your hands, I would say that-it is
very much in your hands. You can make
a Dbeginning. In public sector
undertakings and in banks they should
not be asked to send a postal order. The
Government has to take this
initiative.

I would suggest that the age of
retirement should not be increased time
and again. If you want to provide more
jobs, the age of retirement should be
brought down from 58 years to 55
years.

In big industries where workers are
employed, I know that a lot of overtime
is being given to them. The industry
gives a lot of overtime. This keeps out all
those who are unemployed and they
cannot get jobs. There must be
restrictions on overtime so that people
can get jobs.
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The public sector has failed
completely in the sense that there is

instability  of policies,  sacrifice of
business considerations and  the
inability of political bosses to

understsnd the problems of industry. The
youths of this country had great hopes
in the public sector. But,
unfortunately, they have not been able
to play the role that they should have
played. I hope you will take steps to
tone up the public sector also. (Time bell
rings)

In the field of education, the
Government has come out with some
ideas of changing the system. I hope it
will be job-oriented. After 10+2, the
youths should be allowed to get jobs and
there should be no necessity of degrees
for recruitment in jobs. This fundamental
change must come about.

Before 1 end, I would like to ask
whether the Government is thinking in
terms of a national wage policy which is
overdue for a long time. I would like to
make a demand that the right to work
must be included in the Constitution.
This demand has been pending for a long
time. Unless it is incorporated in the
Constitution, you will not take things
seriously. If it had been incorporated in
the Constitution, your Seventh Five Year
Plan would have been entirely different
and it would have been employment-
oriented.

I have another suggestion to make.
The Government must put one per cent
cess on the gross profits of industires
and create an unemployment fund. This
fund should be
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the core for helping the educated
unemployed. One per cent cess on the
gross profits of industri-ies should be
there. I suggest that there should be an
unemployment allowance of Rs. 150 per
month to each person who has been there
on the rolls of the employment exchange
for more than six months. You must be
wondering from where this money is
going to come. All that you have to do is
that you should tone up your public
sector. Rs. 30,000 crores are invested
there and if they give a return of 10 per
cent you will have enough money to gi
ve unemployment allowance you can
have some more. Madam, my specific
question is whether the Go'-ernment will
consider scrapping the system of paying
postal order and also whether the right of
work will be incorporated in the
Constitution. Thank you.

W WS ww (Tav i)
QEWY AImE gganr,  fo5)
A0 WARCRT A T GFOAIT EAT Agar
E Mo fepan & §udt & oy
T T ENATSEW TEE o e
3|

QRO mAagmfa wgearn, oo
AW AHT7S T gaz AZA AT 41
g 1| wrEeua §ET S 3 o A fzar
g, 3Ind 3Gt ag 3 ¥ (1w
HEHda ATFET EWEW W OHIEAW & 2T
TN AN FUAML AN 1w
FRCATTHE I € G0 4 WIGqW ¥
FUF T &1 TATTTT0) TE a7y
Fr AW FEIA Aod wdenz ¥ =97 2
& wasar g f& wawrde S &1 o7
WIATEYY WEATF E,  SER SATT
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[ Fegmme ]
qaed @i gMT { S BAIR A% 98
feg, Zfwaaw Wiv aia fAaa T E,
A% TMATARe 37 %1 fawr § qepe
T FT] ISTETE |

nraooa Iyaqrafa wEiean, w3
#1T A 8 pw, 1985 &1 aFny fzar

&~

"As per the available infor-
mation, the number of educated job
seekers, matriculates and above,
belonging to both technical and
non-technical categories on the live
registers of the employment
exchanges in the country as on 31-
12-1984 was 12.3 million."

q% &1 LoAraRE uFaga ¥ (B #
ot fo @t WiwTeE 1 qW waEm §
fis faa% g e § sa@ afga ot
zq qua  duz? A g W AwT E,
FER | A Ha¥ a¥1 ATa AR E
Taw fao amar a1t & ft a=n fzar
ar f& ge aF140 ¥ EWEAT AT @
T | AfFw aiA aF & wEAEw
# {91 112 90 Wi w1 g geewra-
#Z %3 FY q1a TEI 91 AT IEANE
2y, dm a0 W d TErR
w3t fau | ag wEage ngass @
afefedz § | amdm vt wEEa §
A axTe frar &, Iqi grad’ ¢ 99dfa
FIRAT # AT 20 YA ATAFH & wieay
8 WA WA AT e W qy
afr A v G1q §, waw  fay
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amAE L AL I G wada
ag & fo dwr0 fgegear & A @
af GEAT & | 915 W[ g6T L€
2, ot faunw 2, =@ wuq  fasi
H AT 9T SAW  QF @7 FA0 A
agaafig It §, agad qwer
qa wf 1 Bw H waw wyra fufaa
Ao & | Ew T femin ®
ferq &<xT< & o1 T S0 HWIT ARAEE
FrAAT Al gt av g feafa faeees
g1 @xar & A @ fafuw qFE
ZW A HAT GaT A gwA ) W
TAFI GHEAT g1 wAE A% GHeaT § |
QIZTY el AZEa o W97 To< o
g e —

"Government are fully aware of the
unemployment situation in the country.
Recognising the fact that meaningful solution to
the problem of poverty, unemployment and

under-employ-ment can be found
only within the framework of rapidly ex-
pending economy, the 6th Five Year Plan
envisaged an annual rate of growth of the
economy of 5.2 per cent. The Plan also
recognised that even this rate of growth would
require to be supplemented by more direct
means of reducing proverty, specially in rural
areas and therefore, envisaged programmes of
direct productive benefits to the poor."

d miw § w0 gwr § 5 Ay
FeIT §ur Tt § wI dq| WA
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& ¥, wTw gearane mIdt e il

wfen FEm @
frgeaor 7gf € | o dET GG 9@
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a" Aff & @r & arsa afgarfi &
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graa, FWra W IEIG A GEeAT g
PR & fay, ®w deas @WW, 19
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Iaa Tadge faasaw 372 @oaTe &l
grr aifgd | wbitw § arar £ o
T AIAA 00 @ AFATA SHIIL &
qATEAR A T FAA ST AT @9 f4Ar
AT <@ § 1 ZRET AW A@AT
# wada ¥R I W@ £ Afaw
AAAT BT THETHE o GHTG 9% A8T 2,
qqa gl w1 gETeaRe TE § oA
A& AgEr w08 oo § WA &
TR GTRICH am 1 A qG AT T
g, AFE §9%1< NOAT q9E LT wf
W RAT Gy R EH Ay & 5y a7 3
AT T FWTR AT TAWE F2@ FAT
FREA 1AM NETTHT FE AT,
fafases 950 st sav 93w, Fwra,
fagre #ix godh ang AT 42 249
ag q97 7ET 3T FT [ WA g W@ E ar
A#t | aTadl qRadiy AET § oo
q qar€ 0 § sow fad ¥z qors
HIRT T FifReRT EER Falal
rfgh =1, ANE 97 BT I Tiw
ARG Al AF, TEN Tawre
P W W@ FT AL FAgan
g wfegd
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qafRswar & 41 e o wiw §

Lo T et S T ot A
at T s w1 gm a w faw
Y W FAW I AN W@ Z 7 OW
% fod @@ €19 & &, owere 91
B oy § § WX W7 W A F
213 A & wr wgy F ouw
I TR TEF FTAT ATRA | W TRIG
H @eaeqr qar &% £ 1§ wWe
Tgr wigar g & wq g & s
@1 fafem Fifar ot mrg A=
Z oapy £ 1 g umkme faege
T T Afge | 2wt ar weeifeee

T g F A awh g W .
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= wegarg T
2, foo fawg % sfe & woet &0
aifgn s = & agEre St
AAAT AR 1 qEEEE '/
srr wifgd, EFEw epw @
sy arfes st agr swar 2faw
T et wfgo 1 wiw # O O3ER
g w1 Fw F, faoen ¥ Feg AT
#wm ¥ qz 3w WA F o3 fag awii
w1 framr ifgr 1 3w &% 2%
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Frr, o AT &1 ogaF foErar §sno )
i =fq Zaea gar o @ F
et =fr & fao Z% e ATEl
s F1 TEE @arar wifgm o #
TRT K oS wreer g fF @
g ¥ 3w faur §  # Taw
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el F ogwam F fad e
serariae fggerm % 93 fad &v
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ag 4w B0 O§ oww i

HIFT BN | FAL IA T qUTAEL
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qAETR AT qEeweT & i
¥ oS aEx WIT oTET AErd
ara %% fr wew dzaw AT
F weria fem abw § wie few foer
i fogar @ gmr & W fEaw
wTT W 9T |¥ gur & @41 e
Tat &1 g faar 0 & wred
frdza F7ar wgar § f& wa aF
FPEG WTETT HOAT AeEr &0 guid
77 fadEw W@ T gawr
wqraziar 7@ S0 a7 aF T qHer
1 g9 71 LM |

zwdt ara wR Az fraza @l
z fe Iw & wdrw, drer SeuE
T, foft Fer wive gfaafafert
as @ g G owre T ag
§ fasaq @ qa-fod  wit &1
e 28 T asy § ar afqafad
HTZ FTaw &IgA &7 WTE orEd Fal
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M AM2wTa o7 Tar St
FgTT § | AfER,. SSfAad &1
AFTT @ AT @ E ) Arfgw ¥ F
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SHRI SUKOMAL SEN (West
Bengal) : The statement furnished by
the hon. Minister seems to me
absolutely disappointing. It docs not at
all recognise the gravity of the situation.
It is an exercise on statistics which does
not give any hope to the several crores
of unemployed youth in the country.

Madam, I have some Government
figures with me. In reply to Unstarred
Question No. 241, the hon. Labour
Minister replied that in August 1985,
total number of job-seekers on the live
registers of Employment Exchanges was
2,53,07,000 and I find from the Indian
Labour Journal that the total number of
applicants on the live registers at the end
of March, 1985 was 2,39,15,000. So,
within these five months, I find that
there has been an increase of 14.6 lakhs
of applicants on the live registers of
Employment Exchanges. Now, within
five months this increase has taken place
which means that every month, averag; 3
lakhs of new applicants have been
registered with Employment Exchanges
for jobs. This is what the Government
figures say, Now, about placement,
about the people who get appointment,
through the different employment
exchanges, it says, the Labour Journal
itself says, that in March, 1985, 33,024
people were placed for jobs and in
February, 1985, 28,821 people we
placed for Jobs. It means, increase in
placement per month was average 4,203,
whereas, the increase in the number of
people who have registered, for jobs was
average 3 lakhs. This is the ratio, three
lakhs per month increase in the number
of people who have registered for jobs
and 4,000 per month increase in the
number of jobs given to the unemployed
youth. This is the formidable dimension
the  unemployment situation  has
assumed. I do not know what the
Government is going to do about it, how
they are going to solve it.
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Now, . Madam, besides these figures, I
find that, rvery month, thousands of workers
are being thrown out of jobs; workers who
are employed in many factories are being
thrown out of jobs because of indiscriminate
closures and lay-offs in different units. I
would quote from the Indian Worker, a
journal of the INTUC, which, says that in all,
571795 workers were laid off in 346 industrial
units in the country, dining the period from
January to July, this year. This is the figure
given by the Indian Worker, dated 25th
November, 1985, which, shows that within
seven months. More than 57,000 workers
were laid off from different factories. On the
one side, the number of new entrants for jobs
is increasing. On the other hand, people who
are already employed are being thrown out of
jobs and within seven months, as I said, more
than 57,000 workers have been thrown out of
jobs. Madam, this is what is happening in the
country.

While initiating the Calling Attention
Motion, my hon. friend, Mr. Kalmadi, spoke
about computerisation also. Now, when this
Government is going in for indiscriminate
computerisation of industries and services,
this policy will render thousands and lakhs of
people surplus in different industries and
services. The massive character of the
offensive that is coming on the people in the
form of unemployment, can be seen from the
figures that whereas, in 1984, 3,000
computers were used in the country in
different services and industries, according to
Government plan, it will go up to one lakh
computers in 1990. When you see the pace at
which, computerisation is going on, you can
imagine how many people will be thrown out
of jobs. Leave alone the question of giving
jobs to the unemployed youth, but people
who are already in employment will be
thrown out in thousands
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by 1990, when one lakh computers will
come to be used in different industries and
services. Madam, I would just give one
example. In the banking sector, the doors
have been thrown open to indiscriminate
computerisation and in this sector, 200 large
computers, 2,000 mini computers and
10,000 accounting machines have been
installed and according to one conservative
estimate, 40,000 employees in the banking
sector will be rendered surplus. They may
not be immediately retrenched from their
jobs, but the potential of employnv nt in the
banking industry is going to be shrunk to a
considerable extent, when we are faced with,
a situation where unemployment is rising at
a fast rate.

Not only this, Madam. I am completely
at a loss to understand what led the
Government to ban recuritment in the
Central services and other public sector
services. This ban is continuing for a long
time. As a result of this, vacancies arc
existing in Government departments, in
public sector undertakings. Thousands of
vacancies arc 'xisting. On the other hand,
those who have registered 'heir names in tho
employment exchanges arc being deprived
from getting jobs in Central Government
services and public sector undertakings. So,
instead of fighting uncrnploym* nt, I find
the Government, through, its own policy, is
creating more and more unemployment in
the country.

This is one aspect of urbna
unemployment. The other aspect is the
sickness of industry. It is not only the the
question of layoff or closure, many
industries are falling sick. The other day, the
Minister of State for Finance, when he was
holding a loan mela at Jalpaiguri in West
Bengal, said that the numhe;r of small,
medium
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and big sick industries had gone to
92,000. What docs it mean ? That
means that many of them will be clos.d
down and thousands and thousands of
workers will be thrown out of employment,
thrown into the streets. Tl is is what is going
to happen Ix causa of the sickness of such a
large number of  industry This is due to the
callous attitude of the Government
towards industry. They have no intention
to put the industry into proper shape. This
is also evident from the new textile policy
which we were discussing the oth( r day. The
new textile policy is going to render surplus
a huge number of workers. Many of the
mills have been closed down and many of
them are suffering from sickness.
Ordinary handloom and power loom mills are
being closed down. So, thousands and
thousands of textile workers will be rendered
surplus. Instead of defusing the problem,
we know that the Govrnment is simply
aggravating the problem.

If we look at the rural side, we wil* find the
situation is a still worse. About 40 million
rural people are still unemployed. So many,
so-called employment generating schemes
like NREP, are operating in rural areas.
They have come- to grief. These schemes art-
supposed to create a sizeable employment
potential. The target of NREP was to lift 3,000
of the poorest families in every development
block above the poverty line by the end of the
Sixth plan period. It was expected that the
programme will g< ne.nite 850 to 900 million
mandays  of additional employment in
one year. But areview of NREP
gives a dismel picture as its progress
has been slow. The apathy of the burea-¢
ucracy and low utilisation of resources, under
the NREP, have resulted in providing only a
low level of additional -employment to
rural  people. In fact, these NREP and other
schemes have come to grief. Not only the
big industries but small and medium industries
in the cities and towns in the rural areas ar:
being closed down. The traditional —industris
like tht
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coir, cashew nut and fishing and the like arc
coming to ruin because of the Government's
policy. Medium and Large industries in tht
cities as vvtll as traditional industries in th°®
villages in rural arras are coming to ruin be-
cause of the invitation to multinationals and
concessions to the monopolies. As a result
of this, thousands and lakhs of people are
going to be left surplus r< ndered surplus.

So, Madam, I would like to ask the
Government what actually thty are going
to do. I do not want to go into the. details of
the Seventh. Plan. The Government claims
that is an employment-oriented Plan,
but what I have found is, instead of being an
employment-oriented plan, this
Seventh Plan has become a job-killer
plan it will simply ruin  the scope of
cmploymet. As I have said, because of
computerisation, because of invitation to
multinationals, concession to  monopolies
and competition, indigenous industry will
face a lot of problems and more and more
unemployment will be created in the
country .

Also 1 find that the Government is
paying no attention to the demand of
unemployment allowance. In so many
countries like Great Britain, France and
America, when people are without any
employment or when they do not get
employment even after making efforts, they
are given unemployment allowance. So if
they arc retrenched or thrown out of Job,
they arc given unemployment allowance,
But this Government which professes to be a
socialist and a welfare government does not
care to give unemployment allowance to the
unemployed youth who are rotting in the
prime of their lives. They are not given any
allowance even for bare survival.

So my questions are : what steps the
Government is taking for prevt n-ting
sickness of industries ? As I have already
mentioned 92 thousand industries have
fallen sick. What steps are being taken by
the Government to rehabilitate to those
industries ? What steps is the Government
taking
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to stop indiscriminate closures

and lock-out of industries,

thereby  throwing  out thousands  of
workers into the streets. ? When is the
ban on recruitment to Central Gover-
nment services and public sector
services going to  be withdrawn so

that thousands of vacancies that exist
in these departments arc filled up by

unemployed youth? Will the Govern
ment review its policy of indiscri
minate computerisation whereby
thousands and lakhy of people are

going to be rendered surplus in diffe
rent industries and services and the
employment potential is going to be
seriously  hampered? And lastly, 1
would like to  know  whether the Gov
ernment is perpared to consider the
demand for grant of unemployment
allowance for unemployed youth
and those who will be thrown out of
job in different factories and indus
tries  because of  various leasons, so
that they can survive. Thank you.

SHRI R. MOHANARANGAM
(Tamil Nadu) : Madam Deputy chairman,
our hon. Member, Shri Suresh Kalmadi, has
raised this discussion on mounting
unemployment in the country and the steps
taken by Government in this regard . This
problem has been with us for the past 38
years since Independence and so many
Governments have failed to solve this
problem. Even after a lapse of 38 years we
are not in a position to solve this problem.
More than 50 million person are searching
for employment, according to the statistics
of employment exchanges and the statistics
given by our friend here who spoke before
me. How are we going to solve this problem
? Some persons say we have 75 crore people
and we are not in a position to solve this
problem

and we do not have that much raw
materials to start industries also.

Madam, it is a universal phenomenon.
It is not pertaining to our country  alone.
It is prevailing
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Matter of Urgent 200
Public Importance

in almost all the countries- but in varying
percentage. I personally feel that the
procedure we have been adopting for the last
so many years to solve this problem will not
help us. We have to change the procedures
and methods. We have gst so many gigantic
industries throughout the country. After
laying emphasis on agricultural development
in the first five year plan; we started
improving industrial development in the
second five year plan. After spending
thousands of crores of rupees on industrial
development, the result is that after 38 years
we still have 50 million people. Yongsters
who have dreams for a better life , searching
for jobs. What exactly is the position of pur
country ? What steps are being taken by the
Government ? what actually is the position
which we are going to face even after
spending crores of rupees through five year
plans and that too after collecting more taxes
from different quarters, begging money from
foreign countries, getting loans and creating
additional loans from our own people and
printing paper currency ? What have we
done so far to solve this problem ?

My hon. friend shri Kalmadi said that we
have more than hundred big and gigantic
industries in this country and we should have
small scale industries instead of gigantic
industries. As far as our economi ¢ position is
concerned, we should not depend on small
scale industries for certain things : we have to
start large scale industries. But starting such
industries spending crores and crores of
rupees should not be confined to particular
states but should be scattered throughout the
length and breadth of the country. If you
study, one by one, the pages of Indian history
after independence, you will find that we
have spent more money only for particulaur
portions of this country and we have not
taken care to spend t hat much amount es-
pecially in the fa r away part of the country to
which I belong. I am not just pointing out j
ust this discrimination only. What have we
done ?
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fo- how many persons have we given
jcbi after starting these big, gigantie
industries? If you start an industry by
spending more than that Rs. ioo crores,
you are giving employment only for a
thousand people, but if you start
developing small-scale industries
throughout the country with a like
amount, you can create employment for
a lakh of people. That much attention
and intention you have not had for the
past so may years.

They have mentioned about the
"No-Industry District" and all that. Of
course, I come from the southern part of
the country. If you just consider and see
the names of the big, gigantic public
industries, you will find that we do not
have a sufficient number of industries
because you have started all these
industries only in a particular part of the
country and for these industries they
select employees only from their own
localities. Nowadays, everywhere we
see the policy of sons of the soil. If an
industry is started in one particular
region, people of that region say that
they should get more employment.
Likewise it is in Karnataka and other
parts of the country. Wherever you start
an industry, it appears it is not for the
country and for Indians but only for
persons who stay in that particular area
and who are residents of that area. That
is the reason why we are not able to
solve this problem.

Now, what about the employ
ment exchanges ? As per the statis
tics given by the Government of India,
I find that more than fifty million
people are completely dependent on
employment exchanges to get jobs.
I know that even one-fifth of the
total unemployed persons registered in
the employment exchanges do
not got jobs. We know full
well about the employment
exchanges. In certain areas, especially in
Kerala, I find that persons who had
registered their names after graduation in
the year 1974 are still waiting for jobs.
When they go to the employment
exchanges to
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inquire about their position, they are told
that the employment exchange had not
cleared those registered even in 1973.
Twelve years have passed. A man, after
getting his degree, at the age of 21 or 22,
if he registers his name at the
employment exchange it will take at
least 12 years even to get an interview
call and it means he will be age-barred
by the time he gets an interview call and
he will find himself unemployed. That is
the position with regard to the employ-
ment exchanges.

Also, in the employment exchanges,
job seekers are divided into several
categories. Before sending out interview
calls, they consider whether the
candidates are their relations or kith and
kin or they are strangers and, after
dividing them into categories, they send
out interview calls to those persons who
they think can get very important posts
in the large-scale industries. .

What about the self-employment
schemes, My friend here, Mr. Sukomat
Sen, has veiyy clearly pointed out that
Rs. 25,000 is the amount advanced for
those who start self~employment
schemes and then they are required to
give gurantee and all other things. In
Madras also I have seen that they give
Rs. 25,000 for the unemployment
graduates- to start self-employment
schemes. When these unempolyed
graduates go to the bank for this Rs.
25,000, they ask, "Where is your
guarantee, where is your project report
and what are you going to do with the
Rs. 25,000?" An industrial project
report itself costs Rs 25,000 and here
they want a project report for a small-
scale industry. If an unemployed
graduate starts a particular industry
with less than 25,000 it will not last
him more than six months and he will
hav« to shell out Rs. 25,000 more. This
advance of Rs. 25,000 should be
increased to Rs. 50,000 as was assured
by the hon. Minister on the floor of
Parliament just two weeks back
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that he will definitely see that this Rs.
25,000 is increased to Rs. 50,000.

Madam, you know that the un-
employment problem is prevailing-in
our country for the last so many years.
In a particular family, an educated
family, persons who Dbelong-to the
higher cadres, persons who are holding
higher ranks and persons who are
holding posts in the administrative
services, their children will become
administrative officers. In such families,
the husband is employed, wife also is
employed somewhere and children are
employed somewhere e]ge. But if you
go to the rural areas, you will see that in
a particular fcmily consisting of eight to
ten persons not a single person is
employed and even one in that family
does not get employment because he
does not have a godfather or the
necessary push and pull. Only persons
whose families have become forward
are in a position to get employment.
Take, for example, Scheduled Castes
and Ssheduled Tribes and backward
communities. | can assure you, Madam,
that only persons who belong to the
higher cadres of Scheduled Castes,
Scheduled Tribes and  backward
communities, those who are already in
high positions and hold first class
positions in Government departments,
get chances for their children and not the
poor people among the Scheduled
Castes, Scheduled Tribes and backward
Classes. There are two groups even
among the Scheduled Castes, Scheduled
Tribes and backward communities. They
are—rich Scheduled Castes and poor
Scheduled Castes, rich Scheduled Tribes
and poor Scheduled Tribes, rich
backward communities and poor
backward communities. So, there are
two categories among them also.
Without considering all these things,
now they are considering only perons
belonging to Scheduled Castes only
persons belonging to Scheduled Tribes
and only persons belong: to backward
classes, .00 P.M.

SHRI V. GOPALSAMY
(Tamil Nadu) : There are two cate-
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gories among the Scheduled Castes and
backward classes. What ' is your
policy ?

SHRI R. MOHANARANGAM :
My policy I know what I will say. Only
persons who belong to the Scheduled
Castes who are poor economically,
have to be given first pre-fiience. Mr.
Gopalsamy, what to say here belbre
Parliament, 1 know. Of course,
according to some papers, even though
we have traditional rivalries, we have
same principles with regard to certain
things.

Madam, Mr. Kalmadi talked about
reducing of retirement age from 58 to
55. He said, "If we reduce it by three
years from 58 to 55, there will be more
opportunities for the unemployment
graduates." When I was 20, I thought 50
was really old age. When I reached the
age of Mr. Gopalsamy, I thought 60 was
old age. Now I personally feel, we
should not reduce it from 58 to 55,
because only at the age of 55, I know
fully well, persons are having so much
of responsibility and liability. They are
to look after their children, look after
their family look after their society. So,
they have to be looked after by the
Government. We cannot and should not
reduce it from 58 to 55, as it was
pointed out by Mr. Kalmadi.

I do not understand why banks and
Central departments are intro-r ducing
this ban on recruitment for the past four,
five years, whereas they recruit their
own persons for key posts saying that
without creating an employment
opportunity for the person, he will not
survive. For their own posts they can
change rules and regulations. Unless
and until the rules and regulations are
changed considering the benefit to the
public, we cannot solve this problem.
Why should there be this ban ' There
should not be any ban for recruitment
especially in banks and also public
institutions like the Port Trusts and the
railways.
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Madam, next to agriculture, nearly
75-lakhs  people are completely
dependent upon the textile industry.
Out of 75 lakhs, 25 lakhs people are
completely dependent on the hand-
loom industry. In my state 5 lakhs
people are depending on that industry.
What is your policy with regard to the
textile industry. At the time of the
introduction of the new textile policy
they said, "We will give employment
opportunity for lakhs and lakhs of
people." But after the introduction of
the policy, in my State alone, more
than 1.5 lakh persons have lost
employment. This textile policy has
created a stage when more than a lakh
of people who were completely
dependent on the handloom industry,
have lost their jobs. They should at
once completely scrap certain things
which were introduced in the textile
policy. They have imported
sophisticated machines for the deve-
lopment of the textile industey.
Because of that lakhs of people have
lost their jobs in the textile industry,
alone. That should be considered.

Next, Madam, with regard to sick
units, when they consider a particular
unit is not in a position to carry on,
they take over that unit. It is run by the
Government. After some time, when its
health is restored, it agian goes back to
the private hands. There lies certain
recommendations. Why should they do
like that. When a sick unit is taken over
by the Government, it should be run
only by the Government. All these
things, they are doing. If we Ibllow the
present procedure, I personally feel, we
cannot solve this problem.

The unemployment problem is
acute. Fifty million persons are depe-
nding completely upon the employment
exchanges. More than a crore of
persons are not having any proper
employment.  According to  Dr.
Malcolm Adiseshiah, a Member of this
Sabha, nearly 5 crores of persons
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are going to jobless in the year 2000. I
do not know how they are going to
solve this problem. If at all they have
any steps to solve this prohlem, I hope
the Minister will tell us on the floor
of Parliament.

With this I conclude.

SHRI V. GOPALSAMY : Madam
Deputy Chairman, the right to work is a
fundamental right. It should be
guaranteed by the Government. Of
course, we have launched already,
completed already six Five-Year Plans,
but we have not made any dent into this
serious problem of unemployment.
Twenty years ago the National Council
of Applied Economic Reseach had pre-
dicted that unemployment would cease
to be a problem by 1981. In 1962 it said

"No manpower development can be
conceived of without simultaneous
increase in the scope of employment.
By 1981 this objective will be adequate-
ly met and unemployment will cease to
exist as a problem. Some fraction of
unemployment of the order of one per
cent or so of the labour force may
persist due to seasonal and other
factors. But the problem remains as a
monument as it was."

Madam, Keynes defines full
employment as the state Of affairs
where involuntary unemployment is
absent. That should be our goal. But we
have miserably failed. If you see the
statistics, what was been the
achievement over all these Five Year
Plans ? I would like to say that during
the First Plan, we created new
employment opportunities of 7 million.
The ratio was 1:6057. That means for
creating one new opening for
employment Rs. 6057 was required to
be invested in the economy during that
period.

What happened in the Second Plan
? It created employment of 10. million.
The ratio was 118432, 39 per cent
higher than the First Plan.
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What happened during the Third
Plan ? It generated employment to the
extent of 14- 5 million. The ratio was 1
. 7545, 10 per cent lower than the
Second Plan. It was followed by three
Annual Plans that created new
employment of 11 million. The ratio
was 115754 which is lower than the
Third Plan.

During the Fourth Plan, it generated
employment of 18. 5 million. The ratio
was 1 :6357.

During the Fifth Plan it created new
jobs of 22 million. The ratio was 1 :
8400 lower than the ratio of the First
Plan, that is, by about 32 per cent. It is
because of law of diminishing returns
as was said by David Ricardo—a great
economist. That is bound to happen.

During the Sixth Plan, here again 35.
60 million jobs were created and the
backlog was 22 million. When the Sixth
Plan was started, the backlog* was 22
million and the new entrants were 32
million. Then, the total was 54 million.
We have generated employment to the
extent of 35.65 million. Then, the
backlog should be approximately 20
million when we launched the Seventh
Five Year Plan. Of course, during the
Sixth Plan the ratio was 1 '.9000. Now
during the Seventh Plan , it is expected
by the end of this plan, 37 million will
join the already existing backlog. So,
what, are you going to do with this?

Madam, in our country, the basic
economic dictum for abundant factors
should be utilised liberally and the
scarce factors should be economically
used. It should be economically used.
But that is not happening. The abundant
factor here is labour and the scarce
factor is capital. After the great
depression between 1929 and '933) the
unemployment problem was there
through out the world-particularly in
Western countries. Of course, Adolf
Hitler who threat end the whole world,
who massacred the people throughout
the world—the
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Nazi regime solved the unemploymen t
problem in Germany. They said that it is
not the capital that creates work. It is the
work that creates the capital. Therefore,
he advocated a philosophy that the
unemployed should be put to
employment. More they put, the
production will be augmented. Then
there will be savings. The living
standards will indrease automatically.
The capital formation will be there.
They experimented in that way and it
was a success. The problem of unem-
ployment was solved.

Now in our country the scarce factor is
capital. The abundant factor is labour. But
we are not utilising thi s abundant factor
in proper form. That is why we are
introducing automation and computers
even in the service industries like
Railways, Commercial Banks and LIC.
When the probelm of unemployment is so
huge what is the necessity to introduce
computers and autom-mation in these
service industries. I do not object to
introduces  computers in  defence
industries and some of the export industry
but what is the necessity for introducing
these computers in these service
industries. As fas as educated unemployed
probelm is concerned it has become a
social problem. It is a sleeping giant. The
other day I read in the newspaper that a
lady graduate in Kerala joined as a part-
time sweeper getting Rs. 120 per month.
This appeard in the front page of of the
Indian Express. How many of the
educated unemployed people have been
registered in the employment Exchanges ?
Number of Job-seekers registered in the
Employment Exchanges increased from
14.3 millions at the end of 1979 to 23.5
million at the end of 1984. It is 45 per
cent rise in the number of Job-seakers
between 1980 and 1984. Madam, a recent
judgement of the Andhra Pradesh High
Court has shoked everybody particularly
those who have registered themselves in
the  Employment Exchanges. The
judgement of the Andhra Pradesh High
Court says that there cannot by any claim
of priority for their registration in  the
Employmen
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Exchanges. It is a bolt from the blue.
What is the necessity for having these
Employment Exchanges ? So, I would
like to know from the Government as to
what the Government is going to do with
this particular judgement of the Andhra
Pradesh High Court ? Because if this
judgement is followed then those people
who have been waiting for the last ten or
fifteen years cannot have any claim for
their jobs. Madam, you have introduced
many schemes to solve this problem of
educated unemployed. You introduced
the scheme of self-employment to
provide employment to 2 lakhs 50
thousand educated unemployed every
year. What happened? Some of the study
reports say the money which has been
spent so far from the banks has not gone
to the right person for the right purpose
and now, recently, a few ago, days the
Labour Minister, Shri T. Anjiah stated at
Hyderabad that another programme is on
the anvil by which nearly 25 million
educated unemployed youth will get em-
ployment. I cannot understand what is
the programme in your mind in the mind
of the Government. Whether you are
evolving any new programme other than
the Self Employment Scheme for
Educated Unemployed. Madam the
educated unemployed get frustrated.
(Time bell rings) when they don't get
any job.

THE DEPUTY CHAIRMAN :
Now kindly conclude.

SHRI V. GOPALSAMY : That is
why the probelm of Naxalites is rais ing
its head throughout the country. Don't
think that Charu Mazumdar and Kanu
Sanyal heve gone. Among the educated
unemployed, a feeling of frustration is
compelling them to take up arms. This
is a very dangerous signal.

THE DEPUTY CHAIRMAN
Please conclude.

SHRI V. GOPALSAMY : Unless
you solve the probelm of educated
unemployed this probelm will create
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tremendous  consequences,  serious
consequences throughout the country.
Therefore 1 would like to request the
Hon'ble Minister to stop introducing
automation and computers in service
industries and come with a specific
employment policy for the unemployed.
Thank You.

SHRI ANAND SHARMA (Hi-
machal Pradesh) Madam Deputy
Chairman, the Calling Attention Motion
on the unemployment problem is really
very relevant. It is one of the burning
problems which not only India but other
countries, too face. Unemployment
undoubtedly is a worldwide
phenomenon. In our country the pro-
belm is more acute, may because of
historical reasons, because of the fact
that there had been no industrial growth
for centuries together when the
advanced countries in the West enjoyed
the fruits of industrialisation. But in the
post-independence period also we have
seen that the number of unemployed
youth is on the rise and is multiplying
rapidly. It will not be correct to accuse
the Government straightway of callous
indifference or disregard to the
problems of the unemployed youth.
Right from the First Five Year Plan, the
Government has definitely, taken steps
to generate employment and to meet the
requirements of the unemployed youth
both in rural areas as well as in urban
areas. The number of self-employment
schemes introduced by the Government
from time to time has been increasing.
In the recent past, during the last six
years we have seen manv such new
schemes, mainly for the rural
unemployed youth or the uneducated
unemployed youth. The NREP is there;
the Rural Landless Employment
Guarantee Programme is there, the
schemes under IRDP and TRYSEM are
there. But to what extent has the money
which is earmarked for these schemes
been properly utilised and what is the
bene fit ? The effort is there but the
implementation is certainly'not proper.
In the case of the educated unemployed
youth the situation is really bad. I agree
with my friends, that frustration
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is incresing. Young people are taking
to smuggling and other criminal
activities and are even taking recoiirse
to arms. This situation is to be
checked. For that, equal emphasis must
be there for the educated unemployed
as well as for the rural unemployed
youth.

Madam I would like to draw the
attention of the hon. Minister to the fact
that the agencies which are entrusted with
the task of identifying the rural poor
or the rural unemployed youth, are not at
all working properly. There is hardly any
public representation in these agencies
and the distribution of the loans and
subsidies is not proper. Maybe those
employees or officers who are working
for them have not been motivated. They
lack motivation; they lack the necessary
training they lack the sense of personal
involvement. It is just a mechanical
process for them: the scheme comes to
them and they have to give the figures.
They are not bothered whether the right
people benefit from it, whether those for
whom the scheme is made are getting the
benefits from that scheme. It is essential
that even in the rural areas; only those
employees are  entrusted with this job
who are properly motivated and who are
given some special training. Similarly,
for the banking officials too, some
training is essential as they have also
shown utter disregard to the
unemployed youth and there has been an
all-pervading corruption. As far as the
bureaucracy is concerned, whether it is
the banking sector or the panchayati
institutions or the IRDP, it is very clear
that those unemployed youth who want to
get these loan are not in a position even
to have their project reports or their
schemes accepted, leave aside
getting an industrial plot in an
industrial area or getting raw Materials in
time and even to get the loans as was
clear in the case of schemes made for
the educated  unemployed, whether
through the DSIDC or the industrial
centres. I will not agree with Mr.
K,almadi when he says
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that these melas were useless . They
had a utility, they had a purpose. I for
one would definitely welcome more
such schemes from the government.
But why do the banking official insist
on taking securities or Sureties from
these unemployed youth for
giving a loan of up to Rs. 25,000/- when
they are actually not required to do so ?
How many of the unemployed youth
have actually been benefited ? There are
thousands and thousands of complaints
that whenever they have approached
banks, they have been denied the loans.
In this situation it is essential that more
such schemes in addition to the existing
schemes, are made for the educated
unemployed youth and that the sch-.
ernes for the rural unemployed youth are
expanded. Also the Government must
ensure regular monitoring for proper
inplemen-tation of these schemes. And
training is very important today. When
we talk of schemes of DSIDC and other
schemes what is the number of ITI's in
the country today and what is the pro-
portion of increase ? Can it meet
increase in the number of the
unemployoed youth? How many youth
are actually being provided stipend and
training. The present situation is also a
result of the illplanned educational
system. I am very happy that the Prime
Minister the present Government, is
fully seized of this problem. The Prime
Minister has promised a new educational
policy to the country and we hope that
there will be greater emphasis on
vocational education. Unless and until
we  ensure  vocationalisation  of
education, we cannot tackle this problem
and we will not be able to generate
gainful employment. There has been
much reference to the Seventh Plan. I
will not go by statistics and figures. But
the Approach Paper to the Seventh Plan
promises a National Employment
Programme, expansion of the existing
schemes and also integration of
production plans and employment
programmes. What is required, what
should have been done Jong ago, has, in
fact, not been done;



213 Calling Attention to a

Educational Planning and Economic
Planning should have been interlinked.
You cannot have economic planning,
you cannot have employment prog-
rammes, unless and until you coordinate
them with the educational planning to
meet the requirement of our industry
today. Today we hear criticism of the
new steps being taken by  the
Government. I am very sorry to Say
that there are friends who do not accept
the effort of the Government and the
reference to computer industry and
all that. I for one would like India
to be advanced, to meet the latest
requirements, the latest technology
must come to this country. It will
certainly not shrink the employment
opportunities, because when  you
have more industries, when the industrial
hase expands when you have special

technology and more electronic
industries, whether in the large sector or
in the medium  sector when

ancillaries come up and when you
have a new educational policy with
correct emphasis on  vocational
education, the employment oppor-
tunities automatically increase,
they will not decrease. I would,
therefore, thank the Prime Minister for
taking this step. It is for not only
preparing the Government and the
Young generation for the 21st century,
but for generating more employment
for the educated unemployed
youth as  well as  the rural
unemployed youth. And we do hope
that this problem will be tackled on a
war footing and, if required, I would
request the Minister that strict action be
taken against all those who have been
guilty of improper implementation  of
the various schemes of the Government.
Thank you,

THE DEPUTY CHAIRMAN :
Yei, Mr. Jaswant Singh.

SHRI JASWANT SINGH
(Rajasthan) : Madam, I think I have got
five minutes only before adjourning for
lunch and I will try to conclude before
that.
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THE DEPUTY CHAIRMAN :
You can speak for two more minutes if
you like. We can cut down our lunch
time.

SHRI JASWANT SINGH : That
is very kind of you, Madam. Madam, the
subject of this Galling Attention Motion
is the problem of unemployment, a
subject very close to the future well-being
of our country itself. So, it was my
expectation that the Government would
come forward with a little more detail
than what is contained in this statement.
The statement itself, Madam, is nothing
more than a compendium of questionable
statistics and acronyms like NREP,
RLEGP, etc., about which the Planning
Commission and numerous other
studies have already cast doubts. In the
matter of umemploy-ment, we are sitting
in the midst of a bursting nova of a
problem, it is a volcano of discontent the
dimensions of which we are not quite
aware of. A number of speakers have
spoken about the emotional aspects of
it. I wish to put five direct questions to
the hon. Minister. There are figures given
here and an attempt is made to
arithmatically established that at the end
of the Seventh  Plan, because of so
many additional jobs created, the problem
is going to be solved or that
unemployment is going to be less.
According to the figures of the
Government of India itself— this is my
first question—the number of those below
the poverty line at the beginning of the
Seventh  Plan is 26 crores. We dispute
this figure, and a number of others also
dispute this figure and some of them
suggest that the actual figure is 36 crores.
Now, whatever the figure may be,
whether it is 26 crores or 36 crores, the
fact remains that these many millions,
these millions of Indians, are below the
poverty line and let us, therefore, assume
that  the Government  of India's
figures are the figures which we should
take, which means that 26 crores, or
260 million people, 260 million
Indians, are wunable to get 2,400
calories  per day. It is the 260
miiliom people or 26
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crores of people who arc  actually
unemployed. The figures given by the

honourable Minister in  his statement
have no meaning if they are not related
directly to this fact, which is a fact of our
daily existence, that those whom we
classify as being below the poverty line
are in fact, unemployed. Therefore, the
dimension or the size of unemployment is
much larger than what 1is contained
in these misleading figures. That is why I
have «called it a  bursting nova of
problem and the top of a volcano. I would
request the Minister, therefore, to clarify
the Government's thinking. Is it only the
registered figures, that is, figures of
those people who go to and register
themselves with the employment

Exchanges, which you treat as the
figure of the unemployed or is it
those who are actually below die

poverty line whom you treat as
unemployed because, in fact, they are
the ones who are unemployed. This is my
first question ? My second question is
related  to what I have said about the
registered unemployment and is
connected with rural  unemployment,
partial employment, semiemployment
and seasonally-oriented employment.
Whenever we  talk of unemployment
the figures that we quote are the figures
relating to those who come and register
themselves  with  the Employment
Exchanges. But the whole of the rural
India, 80 per cent of rural India, has no
such benefit or facility. Large parts of
rural India do not have this benefit.
Certanily Rajasthan, from where I
came, does not have this. In large parts of
rural India, the factor of seasonal
employment, partial employment even
during a season and semi-
employment, is one of the most cruel and
crucial factors. What is the
government's  thinking  on alleviating
this kind of unemployment ? And it has
not been resolved by all the various
acronyms which go by NREP, etc.
because the  studies of the Government
themselves  have stated that they have
failed to alleviate the problem.
My third query is about un-

employment linked with poverty, linked
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with situtations like famine which
Rajasthan is presently faced with. It is
the Chief Minister of Rajasthan ".ho has
himself said that the current famine in
Rajasthan is the worst that that State has
experienced in the last 70 years.
Rajasthan has not experienced the kind
of famine that it is now experiencing for
the last 70 years It is a State which is
one-crop State, dependent on the
monsoon. Therefore all the poverty
incidence, all the unemployment
incidence, is linked with the arrival/non-
arrival of monsoon. I would like the
Government to clarify, because the
Government of Rajasthan has failed
even today to start meaningful relief
programme, what it is thinking about
unemployment, poverty, specailly in
arcas like Rajasthan which are single
crop area, which single crop is
dependent on the monsoon.

My next question is about the
educated unemployed. A number of the
speakers have spoken of the close
linkage between educated unemployed
and violence. Educated unemployment
and violence is an urban phenomenon
essentially. I would therefore, ask the
Government whom do you call
educated? You have got this termino-
logy currently used in all your official
documents. When you say educated
unemployed whom is it that you arc
categorizing as educated, and how do
you define 'educated unemployment ? Is
it on the basis of graduation as
education? Is it on the basis of
illiteracy? 1 would like to seek a
clarification on that.

One minute more. There is then the
question of technology. My next
question, final question is about tech-
nology and unemployment. The hon.
Prime Minister has on numerous
occasions recently given voice to his
philosophy on the subject and has let
the country know that the purpose of
industrialisation is not employment.
One could agree with that, disagree with
that; the present debate is not perhaps
an occasion to go and investigate that.
Nevertheless, it does reveal a
philosophy, the thinking, the
persuations  which  motivates the
present Government. Linked
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with industry is the question of technology. 1
would like to put across to the Government,
and ask for its clarification and share its views
on the subject, that the biggest resource in this
country is man. 'Man' I use it in the legal
sense. Man is inclusive. Man as neutral to sex.
Man is inclusive of woman. The biggest
resource in this country is man. And if the
biggest resource is man, then whichever
technology that we think of, has to be related
to that man, for the benefit of the man. What,
therefore, is the Government of India‘s
thinking about appropriate technology to
eradicate unemployment in India?

Madam, you were very kind. You said :
five minutes. Instead of five minutes I have
taken almost ten minutes. I am very grateful
to you.

THE DEPUTY CHAIRMAN : I said five
minutes-Keeping in view the lunch time. The
House is adjourned for lunch till 2.30 p.m.

The House then adjourned for lunch at
thirty-five minutes pas*  one of the
clock.

The House reassembled after lunch at thirty-
two minutes past two of the clock, The Deputy
Chairman in the Chair.

THE DEPUTY CHAIRMAN :
Now, we take up further consideration of the
calling Attention, Shri S. P. Malaviva.

o Weq AFIW W Hq (IATHAM):
RAATS  FAATIE ST, FOAFACE,
RIFUTML AT Feq-TA0T9, ug
UE FZT BY WAL TG qWEsr g
wYr  Ararfas @1 & =H faum uv
gt Jrt w0 f=wiEa g et
T H OWAT a‘mmﬂ BT £,
TZ T FY AT T 2 wAIfE
ST ANT T AAATET F T F
A F OWEW BN, A GEAT W
FTET BN WYT AWT G2 47 7

"q
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At foiem wa-fag amr 8, 0% g93-
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T Fw St sfaaw feafsed =1 gwr
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a1, A1 Tremfa wEeme At %0
qfefetar 9f IAFT A AF  G0H
T W OFHA AFAA AT W E |
Waswaz 39 " WA wm #
Certain principles of policy to be
followed by the State —

"The State shall, in particular, direct
its policy towards securing :
(a) that the citizens, men and women
equally have the right to adequate
means of livelihood;
(b) that the ownership and control of
the material resources of the community
are so distributed as fcx st to subserve
the women good;
(c) that the operation of the economic
system does not result in the
concentration of wealth and means of
production to the common detriment. .

Article 41 says—Right to work, to
education and to public assistanc? in certain
cases i—

"The State shall, within the limits of
economic capacity and development,
make effective provision for securing
the right to work, to education and to
public assistance in cases of unemploy-
ment, old age, sickn'.ss and dis-abhnvnt,
and in other cases of uadcTsorved
want."

qQEE F 47 AT F AW AT A
w wifew gt faar w0 9w &
W1 W F ATEN @ "1 35 ¥
AT R/ T4 IN H A FT rmr
AX @Y B w7 IAET FUAME 7
AWETl WO OAWET FT Q@ W
qrET ¥ Aifa g difr g,
AT AT-AX IWT F 394 A9
aEt A B gw W oweitw
famm 7@t B wrgafa wgme aidt
S owoitd ¥ fawe A 7 afew
IART wF @ ot s faq qw i ags
wiEE 29 F 34 Aw ¥ o;uly
R owm qA7 e @ F T T b
ST T AWM ¥ AN FT AT
A awAr & Afew zfor W &
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A q7 gu wraeT wfE § oAl
T XM R FIE A wHOW €T @
B\ ww T S0 ST T W
Tgm ¥ A1 A Foerdt Awfon o
I FA AT B FTT F AN
¥ #aw ¥ 0AWEZIRAWA FHE N
oy foE 2 ) nE-MEWWT FHer
71 g &1 Fgww ¥ o5 dfeEwm
waww awEa g fF ez &
WA & A0 w WA AF AAT @y
eq fmié W wgr qur @

“(1) wF-EerEE wify aeE
oo, Fop-fadeit  @w, A
yiT wEwfAT @9 ®  FUm
qwa HEA0 & WAL O W
qHiAl F1 A &7 TARMT AT
1 WIAT AW AN w78 2

(2) wredig 798 § 1974 ¥
uI7E AT FAMA FW ORI
q, wafs 1984-85 ¥ HE&HT
A6 T wANMAEl F HEG(
g o g af 2 Tea HAvw)
H T FHAMZT w&=6y 97 F7
w4 AV APT AF W WA FT
QWFET 2 o

(3) =7 fawer & 49
g fawrigT FAFdfal o
i & ¥Aw vw wmm fzaiEr
wsgdl F1 faufas =7 & fawnig
FHIA AWA FT FNE wWedl F
0¥ AE gal & @ faw
WA w1 AWET g1 A% &

(4) fazdiat  wizd Y
wafas  glqd JTmw wF ¥
FOT MG HF AfEGT HoSEE
EWT ARZT WA BT W@ 2

(5) ww w7 d@s 4w &
i wmiEEl § weEwargad
70 fadt weqze amo wF %
TN FATIN FEAIT WA
e &)

(6) 9% Fwim & aig =)
FIE BTT FT FOTE F UL
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FOAZT AMM A F AT E
faak fs A (- C B
dra g 7 wfgar 917 -y
w9zl s @ § omv fawe
wigen & [ gaw wHaifa
F HHg B WA w T E |

megfaar  maemr gy w0 wygeE
2 a1 5 oar Aify g7 3w ¥ 9941
tifgn, mar FAFG JIT FE qifan
AR FTFAET TG | w0
qatat ® weaew ¥ wrezfar g3mem
Tt 1 A ‘48 w1 pfewa’ &
Frar a1, fsawr 370 aga Aavas
oW F qiedw ¥ #ifE wdr-wa
M TEfaa WIER0 WY, T
iR vt 917 TS T F I Fm
90 AT, WA AT WT FAHT
arey ) gafaT FdweE o w5 &
TefaET AgEw Al F I A aE
e qJEA g1 1 qAE, 48 *
IEW glota 9 faargr:

"Mechanization is good when the hands are
too few for the work intended to be accomplished.
It is an evil wh< n there are more hands than
required for the work, as is the case in India. [ am
quite safe in saying that every mill-hand docs the
work of at 1</ast ten labourers domg the same
work in their villages. Thus spinning and weaving
mills have deprived the villagers of a substantial
means of livelihood. It is no answer in reply to say
that they turn out cheaper better cloth, if they do
so at all. For, if thev have displaced thousands of
workers, the cheapest mill cloth is dearer than
dearest Khadi woven in the villages.

I have drawn the attention to some broad,
glaring facts to show that the way to take work to
the villagers is not through mechanisation but
that it lies through revival of the industries they
have hitherto followed."

afgn a1 & $7 K A0 909
qAIeE FEAT | WA AEANAF AW
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7z e fmar s w@r g oww oW
Tgd Farar fzar srwr &1 & IMW
9IW FI A€ AT FT AT wiEfon
FAl ARAT g mATIfEA yeA
gear 1529, fais o frmraw, 1985
T gaare faaq @ gEsfE g9
¥ wfgem & 397 92w ® TN
quEl T AT AT FAT gUr F
afra, agr * @y gfgezm arw 912
ﬁa-*-rr&ﬁ’ﬂ’rtﬂii y&wAl 7 %
TH AR5 TANEIAIT T oF §Al, grarfE
T2 &1 T4 faam & 18 #3990 3@
3, 7g & AWl TSR w0 FiwoAr
w1, ag #Er A gE B, AR amA
W & 39 o famar g g @
TAIEIaTe ¥ UF wIEwfaw sam 2
fagoir =y fafuzz, zavgrarz o
m:r-?ma? 6 FIMT 30 AT TA
FT @I 31 HWIH, 1985 A% AF
amma%: 19 F498 13 =18 70
g‘m:ﬁtm:%m LEARSE CRUBC R
ng fafmdz I 2 wrw 9= O0F
T fafMEs, ot w15
FIE 59 A 94 FAT A AR
31 WA, 1985 F F1 TAFITE
& 13 FI® 41 HME 73 FAI
wre ) wafeq & fagza v T8
g ...

wEA WA TV HE!
[®re (simat) Troier SRt ATaAGt]
mmﬂﬁ-"lwﬂwmh?
WoAT @O

s Wew WAW WEET : 0T
qrETI wiFEl §1 & wE w41 W
F1 Fra &1 AE A | 4E 0T A
mumwsmr? [ WET A AT
F waeeId @seq faar 41 1520
f‘ﬁﬁ 2 f‘r'#rq'? 1985 I 7 4§
T # ° ?rmurrtrrﬂf:raﬂf
F o7 g FEAT ATEAT
FIH AE0 qwA arar |
' k] eﬁr 19

S
) ﬁ

g
v:ﬂ'ﬂ
_‘.b



223 Calling Attentiontoa [ RAJYA SABHA |

[ @eq gaiw HTHA 1G]

aoopmrr g, Wt winfes am &
FaAHT W1 59 2w & dfagm F 4§07
Ff5 ®M FE FT GglgFw 7 #97
ag HW T ATGT § AfFA TAEI
1 A@ fus qmar 7 w9 § #g
" #wwl g f& wwwT # W
FESHTA FT AFTI FT OAFT AT
aifgr g @% g s
yifgaw Fw0 qfga T G %@
FPqIT 05 XN 4w BN OEN B AT S
ZA A FEAT § OTHE AW F[ NI
0T AT W@ 2

DR. SHANTI G. PATEL (Maharashtra)
: Madam Deputy Chairman, the fact that we
are required to discuss in this House the
unemployment problem, as the number one
problem of this country. It is a sad
commentary on the functioning of the
Government for the last 38 years. Except for
a few years in between, the present party has
been ruling this country and tbe results has
been that the number of people who
inhabited this continent, i.e., India, at the
time of the Independence, probably a far
greater nunibe r than those, are, today
unemployed or under-employed in this
country. This state of affairs., I would
respectfully submit, is the culmination of the
policies that are being pursued from time to
time by the party in power. It is true that the
Government has adopted the course of
planning as a means through which the
economic de.velopme nt of this country is
sought to be advanced, and Five-Year Plans
are be ing prepared from time to time. But it
is unfortunate that the wrong priorities, the
wrong policies, the corruption, wrong
administration procedures etc. are prevalent
which have led to the present state of affairs.
Then there are unimaginative policies. I
would also like to add that there are faulty
educational policies wherein no stress is
being laid in respect of Gandhiji's repeated
announcements
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that there has to be vocational type of
education, the absence of which has resulted
in the present chaos, and we are left with the
present situation.

Even today, the correct figures regarding
unemployment arc not availabl . There are
all surveys but the real enumeration is not
being done. They are not merely fully
unemployed; there are people who are
under-employed and they are in lakhs and
crorcs. These are the mpeople who need to be
properly looked after, who need to be
properly approached and properly employed.
Even one indication, that is, indication of the
poverty line also is something which points
out the real, staggering state of affairs in this
country. It is 50 per cent according to us but
the Planning Commission and the party in
power claims that they have reduced it to
about 38 per cent. Madam, as you know, the
leading economists—a number of them-—
have opposed, this claim and have tried to
show as to how wrong it is, But even taking
that claim tbe number of people who are
unemployed runs into lakhs and lakhs may
crores, 28 crores. This is the state of affairs
which has to be now remedied. Unless the
present priorities and policies are changed,
there is no ray of hope that we can overcome
this situation.

Even' if you take the figures of educated
unemployed. I am referring to the live
registers at the Employment Exchanges,
what has been the progress in the last 5
years, that is, in the Sixth. Five Year Plan.
Tall claim is being made that this has been
done or that has been done or th is is the
achieve ment and all that and a lot of songs
are being sung day in and day out but that
what do we find ? 1T would like to place
before the House the figures in 1980, at the
start of the Sixth Five Year Plan. That is the
figure of the people who are seeking jobs at
the Employment Exchanges all over the
country. The figures was 15.3 million. At
the end of the Sixth Five Year Plan, some
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time in May, the figure stood at 24.2
million people. There is an increase of
60 per cent in the Five Year Plan. This is
the contribution that the Congress
Government has made to this particular
problem. This is the real achievement
which has been made. I know the
Minister has taken a lot of pains to give
statistics in the statement. But it contains
nothing but statistics. As you are aware,
there are three types of lies : one is the
white lie; the black lie and the statistical
lie. This does not give the correct picture
of the; real state of affairs at the grass-
root level. I wish the Finance Minister
was here, and not my friend, Mr.
Ghandrakar. Because he is not the man
dealing with this problem. The real
Minister responsible for this state of
affairs is the Finance Minister and he
should be answerable for the present
state of affairs.

Let us see what is happening at the
Employment Exchanges. These poor
people, these job-seekers coming from
middle and poor classes cannot get
employment according to their turn.
There is rampant  corruption. Let m?
challenge the present Minister; let him
institute an enquirv. There is not a
single Employment Exchange in the
country where corruption does not rule.
In the city of Bombay, for getting the
name recommended to a concern, one
is required to pay nothing less than
Rs. 3000 to Rs. 4000. How can a poor
man, a man coming from the middle
class family, afford such a sum ? As
such without any means; he has no
m™ans even to arrange two square meals
and he is required to shell out big
amounts before he can think of getting
employment. And also there is no
certainty of getting emplo/ment
because for one job, there are twenty to
thirty names that are recommended and
out of that only one is chosen.  This is
the state of affairs with which we are
concerned.

Now, the main reason is that we
have a lot of people in the country side
who need to be employed. They are
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in tin form of landless labourers,
marginal farmers and also the artisans.
They are to be gainfully employed, not
merely in some sort of employment, but
he has to be employed in such a way so
that w; are able to raise productive
resource so that it is not employment for
the sake of employment only; it has to
"Ivan employment which can sustain
employment and which can take the
country forward to achieve our goals.
This sort of employment has to be
generated. But what do we find. I find
in the statement, Madam, reference to a
number of schemes. If I ask the
Minister as to how many schemes are
there for poverty alleviation, I am sure
he will fail in this examination. He will
not be able to answer.

Perhaps, their number runs to more
than thirty. I, myself, was trying to
list them. But I am sorry, I must admit,
I have failed. @ The number of such
schemes is much more, but the result is
much more bad, I am happy that he
referred to the I.LR.D.P., the integrated
Rural Development Programme. May
I ask the Minister : has he cared to
go through the surveys, which hav> been
made by no less an institution than the
Reserve Bank of India, NABARD,
banks, which have advanced money ?
We claims that we are spending Rs. 1500
crores and that fifteen million peoples are
employed.  But has the money really
gone to these people ? Has the money
gone to the poorest of the poor ? Has
the money gone to the people, for whom
this money was meant, for whom these
schemes were meant, for whom
employment was to be found ?
Madam, there has been not merely wrong
identification, but political patronages
have also been bestowed. Loan was
giveri for the purpose of cattle, where it
did not exist. And still, it changed hands
three or four times. Loans are being
given for the purpose of rearing goats in
the deserts of Rajasthan. How can they
find grass, one does not know. But this is
how this scheme is being implemented.
It is no use making



227 Calling Attentiontoa [ RAJYA SABHA ]

[Shri Shanti G. Patcl]

claims that these schemes have suc-
ceeded. Even a study by Prof. Rath, of
the Gokhale Institute of Economics and
Politics has shown that only three per
cent—mind you, after going into all the
surveys, he has come to the conclusion—
are the beneficiaries. The number of
real beneficiaries is only three per cent.
This is the success of this scheme in
which Rs. 1500 crores have been put, in
which over Rs 1500 crores are said to
have been spent ! Therefore, it is no use
making claims like this which  do not
take us to the goal of finding employment
for the people. What needs to be done is,
right remedies, right steps, have to be
taken so that we can remedy the present
situation. Is the Minister prepared to
recommend to his colleagues in the
Government that the wrong priorities
which are being followed by the Planning
Commission have to be changed ?
Unless there is a revolutionary change in
these priorities, things are going to
remain as they are; rather, they will
become worse ,as they have been
becoming, as the years roll by.

Take, for instance, the question of
land reforms, which is closely linked with
employment. Land reforms are important,
as far as employment is concerned. Here
again, if you look at the facts, you will be
dismayed to find that a lot of land
declared surplus under the Ceiling Act is
still to be taken possession of. A large
portion of whatever has been recovered is
still to be distributed. This is the way in
which the land reform laws are being
implemented. Stress has to be laid on
schemes which give employment, . like
the Employment Guarantee Scheme in
the State of Maharashtra and such others.
There also has to be, along with this, a
scheme of unemployment allowance.
Persons have to be offered work. The
Constitution needs to be amended so that
the right to work is given to every citizen
in the country. Unless this right is
guaranteed, nothing can  happen.
Government will have to come forward
with such employment-generat-
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ing schemes which also guarantee
unemployment allowance.

I would also like to submit that
population control is also one of the
things which needs to be taken more
seriously and more systematically. We
talk about it day in and day out. But
what do we find? There has been no real
advance as far as this is concerned. Will
the Minister look into this problem and
go into it thoroughly so that the matter
is set right?

I am not opposed to modernisation.
But I am referring to it because, it adds to
the presently unemployed people. I am
one of those who would like
modernisation of this country at the
earliestt. I am not opposed to
computerisation. But are we going to be
so blind that we do not know what are
going to be the consequences and
implications of computerisation in every
field, whether required or not required? I
can understand, there are industries, there
are  certain  jobs, which  need
computerisation, not everywhere. Just
now, there is a mad race. I have been
hearing, every public sector is trying to
tell the world that they have the best com-
puter. I have been hearing from the top
men of these industries that they have
been able to acquire the best computer,
that they are going to advance and that
they will be able to take the country
forward. But unfortunately these people
do not really know, do not realise what
the consequences will be, how many
people are going to be displaced. Of
course, you need an army to defend our
country. But the country with hungry
stomachs cannot fight any foreign
invador. We need internal strength to
fight the foreign invador. The army that
needs to be created in this country is an
army which can be called Land Army so
that it can be put to use for number of
productive schemes, whether it is
afforestation, whether it is deepening of
the river beds or whatever it [is. There are
hundreds of schemes | which can be
thought of and this is [the idea which
was given not now
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but I think, Shri Kalpnath Rai will recollect,
by bis then leader Dr. Ram manohar Lohia,
many many years back. It is very unfortunate
that this particular idea has still not seen the
light of the day. Unless systematic effort is
made, [ am afraid, we will again be moving
to a situation which will become worse.

Referring to another policy aspect.. {Time
bell rings). 1 know, Madam, there is not
enough time to refer to all the policies, but
when I have said about the wrong policies, I
must refer to some of them. The textile
policy— to whom is it going to hit ? It is
going to hit the handloom sector people who
are just living from hand to mouth. Some of
these people are already under-employed.
They are going to starve further if the present
policy is going to be followed. They are
asked to compete with the mill sector. The
bullock cart will be competing with the
rocket. How can this competition take place?
So, this is the manner in which the Govern-
ment's mind is working. This is the way in
which the Government policies are being
formulated and are sought to be implemented.
I have only one question to ask and that is
this. Is the Minister prepared to advise its
Government to reverse the policies and then
take the gear in the right direction so that we
can reach the cherished goal as early as
possible which was laid down before we got
freedom.

sfc aes e (fawre) @ wgr,
T F oweaT W AT & SWer #
ag famfe® @l o1 @ & WE
siia ater fear # wie ufew fages
waEt | AT foreT o AT asTET
g g grEm ¥ gfas & owfus
aFTY EY Fa S U1 RE1E) 1950
¥ oofgl 3 Mg AWM AFIT 4 @@y
1980 # 1 ®UT 10 1@ AFY
gt @ wWiT 1985 W 2 FUT 40
o T AFIT F 1 IW AT AT

bk i
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- (- 4 ey reorYTYIOTM T
. THE DEPUTY CHAIRMAN :
Mr. Minister.

A

SHRI PUTTAPAGA RADHA-
KRISHNA ( Andhra Pradesh ) Madam,

as | already requested, I will speak a
few words.
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had stomach ache and had gone to hospital.
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SHRI PUTTAPAGA RADHA.
KRISHNA: 1 will endorse opinions of
other Members. While endorsing them I

will give reasons for endorsement. That is
lall.

THE DEPUTY CHAIRMAN : If you go
on endorsing opinions of all the speakers, I
think you will take one day.

SHRI PUTTAPAGA RADHA-
KRISHNA : Madam, this unemployment
problem is a national problem. It is not a
problem of today; it was a problem of the
nation even at the time when the first Five-
Year Plan was launched in the country. We
have completed six Plans. We spent i
,20,000 crores of rupees on six Five Year
Plans. But we have nol solved amy extent of
the unemployment problem . On the other
hand, it is on increase. Of course, the
increase is imminent. We cannot stop it. But
the increase is disproportionate. It is not a
proportional increase. It is disproportionately
increasing.

Madam, this is a very dangerous problem
because the youth of the country, being
unemployed, turn into extremists, turn into
beggars, J rather criminals. So, this is the
problem to be tackled with the tmost efforts
by the entire country. It is not the problem of
a section or a region or so.

Some speakers have given the figures. I
need not give the figures. But all those figures
which are available at the employment
exchanges, are pertaining only to the educated

people and that too seeking clerical jobs

THE DEPUTY CHAIRMAN: I had mostly. Some suitable people are going to
called your name, but you were not industries where-ever jobs are available

present. You should be extremely brief". without

registering their names in the

employment exchanges. And more

SHRI PARVATHANENI UP-particularly for the rural people who are
ENDRA (Andhra Pradesh); He workingoa
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the agricultural front, there is no employment
exchange, and there is no account of
unemployment in the rural areas. Madam, all
these figures show that there is an acute
unemployment in the country, and there is
unemployment amongst the people who are
already employed . Already speakers have
explained about it, and I need not explain. Part-
time workers are there and some seasonal
workers are there . For instance agricultural
labourers are there. They work for a certain
period, and afterwords they go without job in
off-season. These are types of unemployment,
and all types are dangerous, and they are to be
controlled. Of course, our young Prime
Minister is trying to become a dynamic leader,
and he is proposing automation and com-
puterisation. Automation and computerisation
may not cause to retrench the employed, abut
they may stop the increase of-employment
potentiality, the employemt prospects may be
hit. While introducing computers and
automation, this should be kept in mind. These
should not come in the way of prospective
employment chances.

And the other thing is, our education
system is also to be changed. Of course, the
Prime Minister is promising vocational
education to the nation. We do not know how
far it will be done, and how it will be
introduced. For the time being, our old system
of the Britishers is going on in this country.
Not only are unemployees produced, but
unskilled labour, educated unskilled labour, is
produced in schools and colleges. We must
switch over to vocational education, and we
must make an educated man earn his own
bread, but witiiout assistance of the
Government, witiiout starting and without
hiring into extremist, beggar or criminal. The
national economy is loosing the services of the
youth of this country. Most of the youth are
unemployed and it is a big loss to the nation.
The Government should examine, how far the
youth can be provided employment.

[ RAJYA SABHA ]
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If at all there is unemployment that
should be among tht old-aged persons.
In that case there may not be any
serious economic problem.

I request the Labour Minister who '
is not here to make a comprehensive
scheme for solving the unemployment
problem. He is very much acquainted
with the labour problem and
unemployment problem as he was a
Labour Minister of our State. I request
the Minister who will be replying to
this Calling Attention to convey to the
Labour Minister to prepare a
comprehensive scheme. It should not be
included as a part of , the plan. The
plan must be a job oriented one. The
proposed Seventh Plan is not much of a
job-oriented Plan.

With these words, I conclude.

Thank you.

st WA WrwT o evEwfy
wgraan, wror § anwar § f& s
qAAAT A AW T UF AU ATAH
qreqr 9T faare s 1 A e
g W ogA oo % 11 ugen
¥ AT faae gwe fou | gad #18
ws war & f qw ¥ JTIAOH AT
aaen Agy A § oW s §
Ta% EfOZE 9T A orET |rOw
7 agsgal g fr «ifs 37 argrar
A A% HAA AT AN @, I fawi
¥ Fdawad gae W A snfaw
feafa_ &t g1 ot 5 o
100 § 95 &M TAAT #F TEr F
A W AT M F | WT 1947
F modl freR F oam ¥ gee
T EMET W AT & ogver fear @
fr foraet Sedt aomrar 2T @t &
T F AT

FUATD FT qAT F, AT Ay
¥ ST W ¥ W@w wgh TOd gem,
Tt AATATL FEAT AT F Ao
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THE DEPUTY CHAIRMAN
Gopalsaray, you made a speech.. Why don't
you listen to the Minister now.
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SHRI ALADI ARUNA alias
V.ARUNACHALAM (TamilNadu):
Madam Deputy Chairman, majority of
the Members at present sitting in the
House are non-Hindi speaking people.
Let the Minister reply in English.

W wgw® AT - § Anaar
g & g & fedi A7 wds &
wHI H i 9% | WAEIE W a4
AT BRI B, WO IEET W wEA 2
YgTAH T AT & HOUE ¥ HAA
i 7 W HIT AW A BATA IERS
O wHiawe §a7 | foaq gea ae
& Sh% 7 wiaww fg=dr 7§ T
g 78 #=A g 41 FEA, HiEwin
awt fonr AT # dod & & oSwEo
wrEl wiar g sEifav &9 fg=i W
w1 Sfeq @wmr) § $8 @ 41|

THE DEPUTY CHAIRMAN
Mr.Gopalsamy, please don't interrupt.
First you were interrupting by cross talk
and now you are interrupting the
proceedings oithc House.

i argam w79, wHifan
Fgr fo nfmr &t §  SOward
ﬁmﬁﬁrkﬁgaw
wiifau &3 duadia g & ThEr
#1 Ty & AW @A aver w1 wrfow
agraar 4 v 165 @ 9 HIT
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foms f 4 wdei #1 Tmr_are @
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g @ fwon fa fadr dmr &
ey gaw <o g fow ¥ 8 gOw
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g fr wmr o & wgw W A
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fqn & w7 AR TEE af{&_r{q
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5 @ ¥ F8 wigw woa 99 6T
g1 W & WIT FEL AHN 5 Ard
diwd wifs ¥ AF T | TH THT
§ 9% WIRUST ZfAT F 0% wEgeEYr
AW FTRIC A FJA7 £ AT BT R
U F IR H IR RO Fem Q0
AN TN WA AT THIA 9C Fwwaw
gfam & sdei 3w AT W) TW AR
a 30 Wz amwmaa 2T & o
Fra fear o g W EEE O
qTHT FT ACE A @ Gar faar
STATE | B9 ATHUAS A147 &1 qaeqr
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i wh 2 ww 3Aw fan owm W TN E)
o wargge a4 @1 gy fwar S
w@WE SHRI SURESH KALMADI: On a

st qdmAfa ST : 38 AT &
ARETH AT (B WE ) AWGH

St AT WEEHT ST T
T A1 waiw ") 4 IR Al WIATTA
f2ar 4r f& 10 W & FWWG
Z< gt st ag Fuw fzar 4r
10 &1 § #1 gwr ? a@ Iraq 49
f& 10 @A a1 w@ar & F8 &
gafam 10 TE 7 a1 | gAr
FLHEIT F @A E 9 Iw F fao
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point of order..

sit wdadfy sox: st fog g7 SHRI CHANDULAL CHAND-RAKAR :

- No, I am not yielding.
§|'1'l UG ] t ? Y &
THE DEPUTY CHAIRMAN Mr.
Minister, he is on a point of order.
st

wgea WA 7T 48 2T SHR| SURESH KALMADI : What we
1985 & ¥® 3* (i ;ﬁfﬂ' 9T have noticed is he is making a general bhashan.

g TAF) "eqT 4 1T @ | g We Members have raised specific question in
Efqm e ma e gE 30 ... (sqawE the Calling-Attention. He has so far failed to
Four thousand have been trained 20SWer anyone of them. I seek your protection,
in this year up il now Madam Deputy Chairman...

it swire @ fo sfaad s@ 2T rpp pEpuTY CHAIRMAN : He s not
& Ribd AR s L . T T concluding his speech. Please listen to him.
TAF) HEAT AT 20-25 WAL F
11 ST

SHRI CHANDULAL CHAND-RAKAR : 1
do not know whether

sit qdwaAfa s : fad Fsqoy
i A [ FE R 7
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you have understood my Hindi.

[ RAJYA SABHA ]
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o yAIR FrAL AENEA (TIAT) -

But 4 % 7

supposing you have understood, I am dealing

with agriculture now in the rural areas .. .

{Interruptions)

THE DEPUTY CHAIRMAN
Kalmadi, please listen to the Minister.

DR. SHANTI  G.

W I FTGT ¢ OWTIEY FY

# srv fest & wa17 Fav

yTHIT &a F A1 H A @
(zaauT)
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St ur wEATE : FATL AR FT
gaT g Fifga . . . (sA=aE)
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ooz faw 43 w3 av Fored i Gewsr
e o G L (maEam)
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PATEL :

Sl Wg WA AAHT ¢ WL ATE,
me At fgeRt S g W oar At
H w1 fF 10 9w\ 7@ SO o
qTiET  ar Tar i AR W@ sl
A HGET 1994-95 ¥ 10 THE 7
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Aqd¥s
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Aw

¥lo WA Ao WER : FEIIT FT
st &1 wr £ o Ty & amren ?

ot RF AR ATTRT : HIT TAGT
feedt stwAT wrga & A swer @A
# Tdifersraa | wa wAE { HET |
. .. (swEaT) # omEr TE
XA 7@ w41 . . . (WAMA)

Mr. Minister, you have disowned your

own baby and you say that it is an illegitimate
baby. You are referring to the Employment
Exchange figures and are saying that they are
not correct. That is what you are saying.
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SHRI CHANDULAL CHAND-
RAKAR : Dr. Patel, I think you
understand a little at least of my Hindi;
I think you understand Hindi. I said this
only gives the direction.

SHRI PARVATHANENI UP-
ENDRA : It gives an indication.

SHRI CHANDULAL CHAND-
RARAR : ........ and it willnot bs a
correct thing if I say that on such and such
date, that is, on the 5th of December, 1985
so many people were unemployed
according to these ' figures. That will be a
totally wrong picture. That is why I have
said that this give only a direction in
which the country is moving or an indica-
tion of the size of the problem. This gives
only an indication of the direction in
which our country is moving to solve the
unemployment problem.

@5 are & qg FgO AwEd g %
TGT T AT A FELE F AR H
fasraa @1 &, 9= wgr & fHzanr
gowd 48 & f& gE& aqard
gty ¥ ugw #Er 2 R ozAd
fan dvm-gre el &1 SEgw g%dr
21 AR wgwg 4 @t & gy
gasr mwaw faow

Firstly, there will be no retrench-
ment as a result of computerisation and
any worker rendered surplus would be
absorbed.

Secondly, there would be no loss of
earnings or wages of the existing
workers.

Thirdly, there would be no adverse
effect on the conditions of work,
promotion prospects, etc. of the wor-
kers.

Fourthly, there would be adequate
safeguards to protect the workers'
interests including the method of
sharing the possible benefits.

SHRI PARVATHANENI UP-
ENDRA: He spoke of the employ-ment
potential in the future and not
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bout the security of the existing
mployed people.

DR. SHANri G. PATEL:
Madam, I do not want to disturb him.
But I want to p“int out one thing to
him. (Interruptions).

THE DEPUTY CH\IRMAN : Dr.
Patel, you please listen to him.

DR. SHANTI G. PATEL:
He also asked as to what the additional
employmsnt potential is. He may
answer that also.

IiIAA@ AT ITAG AT AT
AfaT w1 A5 AT (3AAA)

M AgAR ADHT: F 72 AN
@ g s w1 an  wfaw ad
AT I AF  AIRT TZA TS
qFAr | (WAA) AT AU
7E%, & 9T T W@ g | wIW I A5
qUET 497 FFAT g & w7 oAm
BNl | HIT SEIET & fq4T AT 7q™
faear s g w 2 f5 av9=x
qIRM ¥ AN qFAN (WA
fadta  fwar, geveas  fwar,  #@c
AM AU FT @ & (mAAA)

SHRI SURESH KALMADI We
are not opposed to computer and we
hive not said so. In fact, have said that
wherever necessary computers may be
used. I have sail that computers may be
used in de partments like the Atomic
Energ Establishment or in the
Departmer of Science and Technology.
W are opposed to its application fo
office purposes only.

SHRI CHANDULAL CHANI
RAKAR : That is why I am teliin that
we are going to use compute wherever
necessary. (Interruptions),

SHRI SUKOMAL SEN : Yo will
say that they are necessary i the
banks, in the Insurance Co poration,
also?  (Interruptions).

SHRI CHANDULAL CHANI
RAKAR : I am going to say th:
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they will be used is the insurance
establishment also. You please sit

down; you please keep quiet. (Inter~
mptions).

77 wewd 48 & fa foiael 97 4@l
gER TR AN GE & ITMT & F
ez i L e e L )
Ani @1 Omamwe fwa,  df@n
IINE W oug  wa glew # OOF
a@ Feal wigar § f& o SEwW-
Sl 2 W7 SAd 2 gHE fma fase
Fifge | &t F1 FEAF AF T 8 T
faoreft ®  gwiaw &g 1 WGD
faserr & foaw Wt 4EIWA
feeqg w% @i & |fag 2, aa0
fdrar, swer 30 gfowm 2,
a0 e 2 ar 50 gfwa 20
A WA HW § @A o g fw

Fweaze Fi 5@ weaw g oar fafv-

a7 w9 & fawedr w1 semad gl
afz g 15 W fragan g AR 3N |
15 wfemm faselt &1 sq1aT Feqiaw T
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R e Fory e
WA # ?ﬁarrrffam’fg
F A AT agry A

F faq amr s & ar ardr wz-
wq #9 d § 7 dnfh wEw fad
gIEE U TFATSI FHT TIATT FEAT
qm | Tafar gw At @ e

SHRI SURESH KALMADI : He has
not answered even one of my questions.
This shows the lethargy of the
Government to the unemployment
problem as a whole. I walk out of the
House in protest.

(At this stage the hon.  Member left
the Chamber)

wt FEIRE A ¢ WZ NG FTAAT-

afs wataat, 2w AAH AT A
EE | ifr s 22 ATq ¥ &7 AATAT
AT 2, GE AT W FT % IS0AT
foa™ %@ w@ls & #1785 d1  SHTAGHE

T
'a"‘?i i fowie o @
2 # @g w1 W ¢ fwoaz

EL

ﬁ‘icﬂe

F9
a’triﬁmwmt U7 OF qIF
A diftag, & wles s=t % 7F
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ST ATEET | WA ST 34 3 A7 9w
7% ¥ adt fa wadla azer w3 @

EW
4
:
i
1
Eby

ot wogF  wa giza (fage) ¢
Fmafza  Fv ot 777 2 (swaam)

st weqAE A a7 qarw Aifa-
Ta 2| (smEaTe) fze TRz Y -

foit % frwx 2z A ¥ q4
gt & FTEIT A1 A7 A5 2,
a7 g LA I

4T :
ar
m“ﬂ?ﬁﬁﬂﬁﬂﬂ

F¥
Wt AFAR AAHT ﬁzrpas’mg
AR AFEAN aff 2 7 772
ﬁ:‘r"r% A8 & S0 wrAAIE Far @ agw
7 adfrrr At waaw

THE KHADI AND VILLAGE IN-
DUSTRIES COMMISSION (AM-
ENDMENT) BILL, 1985

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M.
ARUNACHALAM) : Madam, I beg to move
for leave to introduce a Bill further to amend

the Khadi and Village Industries Commission
Act, 1956.

The question was put and the was
adopted.

SHRI M. ARUNACHALAM Madam,
I introduce the Bill.



